
Crl.M.P. No. 606 of 2020
 IN

Cr.No. 123 of 2020

Dt: 30.06.2020:-

This petition is filed under section

437  of  Cr.P.C.   by  the

petitioners/accused No.1 and 3 praying

this  Hon’ble  Court  to  grant  bail  to

petitioners/accused No.1 and 3. 

 The learned APP submitted  that

other accused are absconding and still

investigation is pending. Hence, praying

this  Hon’ble  Court  to  dismiss  the

petition.

Heard and perused the record.

On perusal of the record as well

as confession of A.1, accused No.1 with

the  collusion  of  other  accused,  A.1

created and fabricated the documents to

grab  the  property.  There  are  serious

allegations levelled against A.1. If A.1 is

entitled  for  bail,  he  may  tamper  the

evidence and threaten the witnesses. 

Hence,  in  view  of  the  above

discussion, this Court is not inclined to

grant bail to the petitioner/accused No.1.

With  regard  to  the  allegations

levelled  against  A.3,  he  supported  the

A.1  while  committing  the  alleged

offence. By considering the submission

of counsel for A.3 as A.3 is senior citizen

who is  aged 65 years  and as  per  the

investigation, the confession of A.3 was

completed as well  as documents were

collected. Hence, it shows investigation

with  regard  to  the  part  of  A.3  is

completed. If he is enlarged on bail, no

prejudice would be caused to the case

of the prosecution. 

Hence, this Court is allowing the

application  partly by  imposing

following conditions:-

In  the  result,  the  petition  is

allowed by  granting  bail  to

petitioner/accused No.3 on execution of

personal  bond  of  Rs.25,000/-  (Rupees

Twenty  Five  Thousand  Only)  with  two

sureties each like sum to the satisfaction

of  this  Court  on  a  condition  that  the

accused  No.3  is  directed  to  appear

before SHO, PS Sangareddy Town on

every  Thursday  between  3:00  PM  to

5:00 PM for a period of 12 weeks or till

filing  of  charge  sheet  which  ever  is

earlier.   

The bail application with regard to

A.3 is hereby dismissed.

        Addl. JFCM


